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<b) the amount given by the Central 
Government to the Punjab State for 
the purpose In the Second liv e  Year 
Plan?

The Minister of Health (Shri Kar- 
■ttrfcar): (a) No New Family Planning

Centre was opened in the Punjab 
during 1086-57.

(b) Grants-in-aid amounting to 
Rs. 1,38,295 have been sanctioned 
since 1-4-56 for the implementation of 
the family Planning Programme "in 
the Punjab State as detailed below:—

Rs.
0) Government of Punjab. 65,782

(ii) Philadelphia Hospital,
Ambala City. 5,500

(iii) Family Planning, Associa
tion, Punjab, Simla 51,277

(iv) Family Planning Associa
tion, Chandigarh 2,736

(vj Child Wei are Society,
Nangal Township 13,000

For the opening o f five urban and eight rural 
Family Planning Clinics and to meet the expen
diture on account of the State Family Planning 
Officer

For the opening of one rural Family Planning 
Centre

For the opening or live urban and five rural 
Family Planning Centre

For the maintenance of one Family Planning 
Clinic

For the opening of one urban Family Planning 
Clinic

Total : Rs 1,38,2$<;

Remodelling of Ongole Station
1732. Shri B. S. Murthy: Will the 

Minister of Railways be pleased to 
state:

(a) whether the remodelling of the 
Railway Station at Ongole (Andhra 
Pradesh) has been taken up;

(b) the time scheduled for the 
remodelling; and

(c) the amount allotted for the 
same1

The Deputy Minister of Railways 
(Shri Shahnawax Khan): (a) Yes, Sir.

(b) Over 95% of the work has 
already been completed. The remain
ing work will be completed by the end 
of 1958.

(c) Rs. 1212 lakhs.

Railway Service Commission, Madras

17X1. Shri B. S. Murthy: Will the
Minister of Railways be pleased to 
state:

(a) whether any Member of the 
Hallway Service • Commission *t 
Madras is to retire shortly; and

(b) if so, whether a Harijan will be 
appointed as a Member as per their 
previous assurance given on the floor 
of the House?

The Deputy Minister of Railways 
(Shri Shahnawax Khan): (a) No.

(b) Does not arise.

MOTION FOR ADJOURNMENT 
S it u a t io n  a r is in g  o u t  o f  alleg ed

FAILURE OF R A IL W A Y  ADM IN ISTRA
TION TO M AKE PROPER ARRANGEMENTS 
FOR VISITORS TO THE INAUGURATION 
CEREMONY OF NEW  SUBURBAN ELECTRIC
R a i l w a y  s y s t e m .

Mr. Speaker: I have received a
notice of an Adjournment Motion 
from Mr. Hiren Mukerjee, Shrimati 
Renu Chakravartty, Shri Ellas and 
others about the following:

“The tragic situation arising out 
ct the failure of the Railway ad
ministration to make proper and. 
adequate arrangement* to received 
and control the large crowd* 
of pec*le who eagerly came to 
watch the Prime Minister Nehru 
inammating the new suburban 
electric railway system at Howrah
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[Mr. Speaker] 
in Calcutta and the consequent 
death of two persona and Injuries 
to large number of citizens.”

Does the hon. Minister want to 
say anything other than what appear
ed. in the newspaper?

The' Deputy Minister of Railways 
(Shri Shahnawas Khan): We have
received notice of this motion at 
19 a.m. this morning. We put through 
a trunk call to Calcutta. But, as the 
lines are out of order, we did not 
get any information.

Shri H. N. Mukerjee (Calcutta- 
Central) : I do submit that this ad
journment motion should be permit
ted to be discussed in this House be
cause the reports in the papers are 
very disquieting. Quite apart from 
the fact that a very elaborate cere
monial was arranged for the inaugura
tion of the electrification of the sub
urban railway system of Calcutta, it 
so happened that the Railway ad
ministration failed in affording pro
tection to the people, who came to 
see the Prime Minister in tbe electric 
train. Some people travelled on the 
foot-board and when the electric 
train naturally picked up speed, they 
fell over, according to the newspaper 
reports.

1 have the Amrita Bazar Patrika of 
Calcutta, which writes in yesterday’s 
number tinder an editorial article en
titled *‘A crime scandal” as follows:

“The people broke the cordon 
and got on the foot-board, hold
ing the handles of the bogies— 
they could not enter the compart
ments because the doors, we 
understand, were lefcked—having 
little idea of the speed which an 
electric engine quickly picks up.”

If accidents happen on account of lack 
of proper maintenance of tracks and 
bridges etc. that might be under
standable. But this kind of a cere
monial arranged for the visit of the 
Prime Minister, whom the people 
wanted to see in their thousands—a

look at him—if this kind of ceremo
nial is conducted and the railway ad
ministration fails so egregioualy la 
affording the most elementary pro
tection of security to the people who 
want to see what is going to happen, 
then it is a very serious matter, and 
I feel you should permit us to have 
some discussion.

It happened on Saturady and today 
is Monday. The Railway Ministry 
must be in a position to satisfy the 
House that everything was done to 
see to it that the people who came to 
see the inauguration of the electric 
train service by the Prime Minister 
were looked after and elementary 
protection was afforded to them. That 
not having been done by them, I feel 
you should provide an opportunity to 
the House to have a discussion of 
this adjournment motion.

The Minister of Home Affairs 
(Pandit Ct. B. Pant): I beg to
submit that the motion for adjourn
ment is not in order. So far as casual
ties are concerned or any injury has 
been caused to any, it is a matter of 
regret to all of us and we are sorry 
to that extent. But, if in the usual 
course something happens and it is 
regrettable, I do not see how it can 
be made a subject of an adjournment 
motion here. If there was anything 
concerning law and order which called 
for attention there, it did not 
come within the purview of the 
Central Government. So far as the 
actual facts are concerned, nobody 
here seems to vouch for them from 
his own knowledge. Whatever is 
being said is based on a report 
published in the paper or papers. So, 
from whichever point of view it 
may be looked at, it is not a proper 
subject for an adjournment motion.

Mr. Speaker: When is the hon. Mini
ster likely to get information?

Shri Shahnawax Khan: Th» tele
g r a p h  lines are out of order and w» 
are having difficulties. I hope In two 
or three days’ time, we will get 
information.
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Mr< SfMikcr: 1 will call this day 
-after tomorrow. Let us know what is 
exactly the situation. On the one 
side it is said that proper steps have 
not laeen taken to aafeguard the 
■people or prevent the people from 
rushing. In spite of the best efforts 
passengers may rush on such occa
sions and it may be very difficult and 
beyond control. Let us know the full 
facts. Let the hon. Minister just 
make a report to the House of what
ever facts he is able to gather by day 
after tomorrow. This matter may 
lie over.

Shri M. Elias (Howrah): Just now. 
'the hon. Home Minister said that 
nobody has witnessed these things. 
These things have occurred in my 
constituency. I waB present there and 
I was irtvit"d to participate in that 
ceremony. But. I could not go. When 
I come there to come to Delhi, at 
that time, I heard from the railway 
staff and other people. There was a 
lot of commotion. The preparations 
for the inauffuration were going on 
fbr the last 10 or 25 days and police 
parade was going on for the last six 
days. The police could not take full 
precautions to hold this ceremony pro
perly. They could not check the people 
from boarding the train Some com
partments were completely vacant. 
They could easily be accommodated in 
these compartments The officers who 
were in the compartment did not allow 
the people when they boarded the 
train, holding the handle outside. 

Therefore, I want to protest, because 
we have witnessed what happened 
there. I do not know how many 
people have died by this time, because 
She Injuries to some were very serious.

Mr. Speaker: Order, order. 1 have
-adjourned it to day after tomorrow. 
How has this hon. Member enlightened 
this House by saying some people 
might have died. We want to know 
how many have died. There is no 
good arguing over this matter.

Shri Biren Boy  (Calcutta-South- 
west): The railway police is under the

Prevention of 5 6 16  
Disqualification 
(Amendment) Bill

Central Government and not under the 
Bengal Government

Mr. Speaker: Order, order. I am not 
disposing of it now.

MESSAGE FROM RAJYA SABHA
Secretary: Sir, I have to report

the following message received from 
the Secretary of Rajya Sabha:—

“In accordance with the provi
sions of rule 125 of the Rules of 
Procedure and Conduct of Busi
ness in the Rajya Sabha, I am 
directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting 
held on the 13th December, 1957, 
agreed without any amendment to 
the Indian Railways (Amendments) 
Bill, 1957, which was passed by 
the Lok Sabha at its sitting held 
on the 6th December, 1957.”

MINES AND MINERALS (REGULA
TION AND DEVELOPMENT) BILL

R e po rt  o r  J o in t  C o m m it t e e

Shri C. K. Pattabhi Raman (Kumba- 
konam): I beg to present the Report 
of the Joint Committee on the Mines 
and Minerals (Regulation and Deve
lopment) Bill, 1957.

PREVENTION OF DISQUALIFICA
TION (AMENDMENT) BILL*

The Minister of Law (Shri A. K. 
Sen): Sir, I beg to move for leave to 
introduce a Bill further to amend the 
Prevention of Disqualification Act, 
1953.

Mr. Speaker: The question is:
"That leave be granted to intro

duce a Bill further to amend tbs 
Prevention of Disqualification 
Act, 1953.”

The motion was adopted._____
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